
IIARY ANA VIDIIAN SABHA 

UST OF BUSINESS l<'OR TIIE MEl•~rlNG Of TIIE IIARV ANA VJDHAN SAHHA TO llf. HF.l,D IN 
TIU: HALI, 01'' TIIE UARY ANA VUlHAN SAIUIA. VIDIIAN BHAWAN, CIIANl>IGARH, ON 
TllESDA Y, TIil<: 15'1 J)l':C:EMlll:;R, 2015 AT 10.00 AJ\1. 

I. OUF.STlONS. 
Questions entered in the separate list ro he asked and answers given. 

II. DISCUSSION ON NOTICE UNDER RULE 73-A. 

I. SHRI ABHA Y SINGH CHA UTA I ,A. :Vl.l..A. ·• Regarding problems ,ue being raced by 

2.SHRl JASWINUER SINGII SANDHU, M.L.A the public due to stray catties, be 

3. SHRI PARMINDER SINGH DHULL, M.LA. discussed." 

Ill. MOTION UNDER RULE 15 
lo move that the proceedings on the items of business fixed for A MINISTER 
today be exempted at this day's silting from the provisions of the 
Rule ·sitting~ orthc Assembly', indefinitely. 

IV. MOTION UNDER RULE 16 
to move that the Assembly at its rising this day shall stand A MINISTER 
adjoumed sine-die. 

V. PAl'ER TO IJE LAID ON THE TABLE 01<' TIIE HOUSE. 

~-- I A MINISThR : to lay on the Table- the Excise and Taxation Department Notification . 
241h No.23/H.A.6/2003/S.60/:2015, <lated the September, 201 S regarding 

amendment in the Haryana Value Added Tax (Third Amendment) Rules. 
20 I 5. as required under section 60 ( 4) of the lluryana Value Added Tax Act, ·,_l_ : 2003. -~-= ··----· 

VI. LEGISLATIVE BUSINESS. 

I. The Haryana State 
University of 
Horticultural Sciences. 
Kamal Bill,20 IS 

2. The Haryana Ga.u-Seva 
Aayog (Amendment) 
Bill. 2015 

/1. MINISTER 

A MINISTER 

to introduce the Hnryana Stale University of 
Horticultural Sciences, Kamal Bill: 

to move 1ha1 the Haryana State University of 
1 lonicultural Sciences, Kamal Bill be taken inlo 
consideration al once: 

Also to move that the Bill be passed. 

to inlroduct' the Haryana Gau-Seva Aayog 
(Amendmt."ltl) Bill; 

to move that 1he Haryana Gau-Seva Aayog 
(Amendment) Bill be taken into consideration at 
once; 

Also I<) move that the Bill be passed. 



3. The I huyana Private t\ MINISTER 
I !nivcrsities 
(Amemlmem) Bill, 
2015 

4. Indira Gandhi A MINISTER 
University, Meerpur 
(Amendment and 
Validation) Bill. 2015 

5. The Haryana A MINISTER 
Panchayati Raj (Second 
Amendment) Bill, 2015 

CHANDIGARH: 
THE JOm NOVEMDl!:R, 201 S. 

to introduce the Maryllm1 Private Universities 
(Amendment) Bill: 

tu move that the Harynnn Private \Jniversitie~ 
(Amendment) Bill he taken into considel".ation al 

once: 

,\!so ro move that the Bill be passed. 

to introduce Indira Gandhi University, Meerpur 
(Amendmcm and Validation) Bill; 

to move that Indira Gandhi University. Meerpur 
(Amendment and Validation) Bill be taken into 
consideration at once; 

Also to move that the Bill be passed. 

to introduce the Haryana Panchayati Raj 
(Second Amendment) Bill; 

to move that the Haryana Panchayati Raj 
(Second Am.:ndmcnt) Bill he taken into 
consider.ation at once; 

Also to move that the Bill be passed. 

RAJENDl!:R KUMAR NANDAL, 
SECRETARY. 
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